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OFFICE OF THE COMMISSIONER COMMERCIAL TAX, 
537140. 0731.2549465, VAX. 25)6229 ivnaal 	 gily 

MORAT GST INS-al 
t 1 T11(11(1.SATIO% IOU INSITC . [ION OR SRARCII 

rule 
-..L5/11 7 /Attli 

[adore date:62 
priii,-.2..e)4 

.1 

(SUN 
: 234.41,FR2722/-117,1) 

rade N.  nine 	 RAJ RAJENDRA STEELS 
\1i imic& Address of Prop.; 	; 1, Sudhlr Mehtn S/o Chnttdmal Mehra (Pait(her), 
Part./ Director 	 2. Rufbaliadur Malta S/n Chninlmni Melira (Ptirtrc ii 

ShanItraeltaryta Marg, Ujjain, M.P. 456001. I 	supp:t.ssed tikr islet tom ic.aiuig to supply at goods and/or services 
1 	Stir(re•Sell •Thl•IcHOnN i eluting to ilie stock ggoods in hand, 

Let sl,mued I Tut tax credit In excess of 1,,s entitlement under the Act 
I .r , 	L'fi.n..!irs exces7, 	enlitlemem under the Act 
HA, 	 Ihe pRIVISiIIIIS of this Act or rules made thereunder to evade tax turter ris Ac t, 

OR 
lt 	Mis 	  

s 	men I 	lc busineSti or transporting goods that have escaped payment of tax 
()woe]. cir Llotr;d0c 01 a warehouse or a godown era place where goods that have escaped 

rayment iashave be.tn s, 	cii 

iICCOil ill Ili r,01)(k iii such a matirei as is hkely to cause evasion °flax payable under this As: 
OR 

roods liable ic ciii tIseu(ion(doeuments relevant to the proceedings under the Act are secreted in the 
t...si.:essiresidentitd crelmses detailed herein betow- 

Hi rope' pa ccvi nweznic<,:- 31, thlyogie eltettrn Dewas Road, Ujialn, M.P., 456010 
A oil wy Other Have hoind rIcv.lIi durin thy eetirse or insp.:Men. 

lv i i 	Iv.- 

F . eserclse of the 
puwers conferred upon me under sub-section Cl) of section 67 of the Act, I authorize . you to inspect 

the premises belonging to the above mentioned person with such assistance E4sIL C5S;II 	pm, 	Tr.> inspection ol goods or documents and/or any other things relevant to the proceedilgt liv iaid Act and roles made there under 
n esei vise 0d.  the pcsvcrs conferred upon me 

under sub-section (2) of section 67 of the Act, I authwize r eI1I. a e y4:11 Iii search the above premises with, such assistance as may be necessaiy, and if any go:A-, tiocuirents amatoi °MIA things relevant in the proceedings 
under the Act are found, to seize and pl ).tlICt: the sane H

thwith belore me for further action under the Act and rules made there under. 
$1.ny JUR-1) 1 :1.mu the am..1 Ike person ‘0 mislead, 

tamper with the evidence, refusal to answer the question-['elev.+ it a tg:.ret.11-niserkl. nPralin11s. !raking of false statement or providing false evidence Is punishable; wi! 
!Hip'

(in cmi 

	 iinulot 	uipdL; the ALL lend wall section 179, 181, 191 nod 418 orthe Indian Penal Code. tfiusiany...itk. es: s 	till Seal 	 eal 	
02e 
	tlid for 03 working days, 

nice 	 5-95's 
ft-a• 

\`'114211e* 

ii Thivraj Pat filar 
Deputy Commissioner, State Tax, AEB Indere-A. 

Whereas i; 	has been presented helloe me and I have reasons to believe that- 

141 
(SwarantratEV- Singh 

Commissioner 
Stale Tax, Madhya l'inual n'i 

[ 17/12/2024]

प̷হन  सं.  [ क̷. 996 ]


